. New Delhi this the 31st Day of January, 1996,

Union of India

. Ngrthern Railuay,

- therefora, dismissed, = s ,lgﬁgg@,fé Gl

Central Administrative Tribunal
Principal Bench, Neuw Delhi,

Hon'ble Sh, B,C, Saksena, Yice=Chairman(d)
Hon'ble Sh, R.K Ahooja, Member (R)

through the G.,M.,

Jarpde House,
New Delhi,

DQROMO 4

. Korthern Railuway,

Al lah abad, ) i
U Pe Applicants

(Nome present ) ~ .

versus

1« Sri Sonpal,
/o Shri Lachman,
R/o uill, Ramput,
p, 0, Gabhana,
Distt, Aligarh (UP),

2, Presiding OFficer, ,
Central Govt, Labour Court, e
New Delhi, Respondents

(through Sh, Y, V., Bagga, advacszte}

_ trder (oral ) , ;
delivered by Hon'ble Sh. B8,C, Saksena, ¥.C,(J)

fione is present om behalf of the applicahts
(UGI} even on the sscond call., Sh, Bagga, learned

counsel for the respendants statss that his clients

have not been paid the cost of Rs,500/- zs ordered

in MA-2489/95 & MA-2490/95 on 10,11,95, He further
states that the additional cost of Rs,.200/- as divec§§§~
to be paid vide order dit, 8,112,395 has also ﬁatlhﬁﬁﬁ’ 7
paid, The order pessed on 8,12,85 is vary spacific"7 ;
and had provided tuo wesks time to péy the castibf l

Rs,500/- with an additional cost of ﬁs.ZQQ]—, ?%iiiﬁgf}

which the 0. A, shall stand dismissed, Th&fikﬁ.fis,;‘ U’

U oy {B.Cs SHISENA)




